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:ir rd. le:n:d Edvoc te Hr R.V. Deshrukh fcr the 

n 1icnt. Adriit. The Rule 3.2 which he hs referred 

to in pare 3 of the a1'i:liction  on the basis of which 

he socks to 3 justifhis plea for interim rd if 
/ 

d 	beccmcd a bar for inter division trnsfer. Tbr. 
aoocintment of the petitioner is adiiittedlly of F6. hoc 

nature c'nd the rcspondent authority cannot to be said 
to h've being guilty in reverting the petitioner nd 
in hvincr cllcwed inte:: divisionl trnsier ex-fecie. 
or this reason, interim relief is not meried. The 

respondent to reply within 15 days of this order. The 

case be osted on 4th November, 1987 icr further 
directions. Applicant to serve the dory Ci the 39puica-

tiem cm rcs cri'entr otha: tic: n flcmc:: 1 'irrcer. 
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CCr?M 	HCN'BLE 11,11Z. P.14 TTTVDT 	.. VICE CIrAINN 

I!CIJ'ELL i,. P. 	JCSHI 	.. JtJDICL.L 

4111/1987  

Mr. :.V. Deshrrtukh and 1Ir B.::. Kyada le'rned advocate 

for the pplicant and respondents respectively present. 

Icsponccnt to file reply within 15 days nd the epplicnt 

my file rejoinder if tiny within one month therefter. 

2egistry to post the cse in iiay, 1988 for hearing. 
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O.A.No. 455/87 

Corarn: Hon'ble Mr. M.M. Singh, Administrative Member. 

Hon'ble Mr. R.C. Bhatt, Judicial Member. 

15-2-1991 

Mr. R.V. Deshmukh, learned counsel for the 

applicant submits that as the grievance no more 
cc 

survives, he 	—for permission to withdraw the 

application unconditionally. Mr. B.R. Kyada, 

learned counsel for the respondents has no objection. 

Permission given. The case is disposed of finally 

as withdrawn. 
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(R.C. Bhatt) 
	

(N.M. $ingh) 
Judicial Member 	 Administrative Member 

a. a.b. 
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